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DA .852/94

Judgement .

( As per‘Hon, Mr, Justice V, Neeladri Rao, Vice Chairman )

Heard Sri N, Ram Mohan Rao, learned counsel for the
applicant and Sri N.R. Devaraj, learned counsel far the
raépomdents.

2. The applicant while working in the Statistical Branch
was transferred at his request to the Accounts Branch, One
of the conditions as per office ardBr ﬁo.1ﬂ8/1@§3 datéd

SD~11-1993 undar which he was transferred to Accounts Branch

is "He is liable to be transferred back to his parent
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Department during the course of ane year of sarvice were

not found to be satisfactory." By relying:upon the said
clause, the applicantligzéépatriated to his parent depart-
ment by the impugned crder dated 15-7-1994, which is
assailed in this DA, Note dated 5-2-1994 is produced for
our perugal to urge that in vieu of the said note, the
applicant was retransferred to the Accaﬁnts Departmgnt.

3., After hearing the learned counsel for the applicant,

at length, we feal that it is a case where the applicant

can he permitted to represent to the General Manager in

.regard to the order of retransfer under condition No.4 eof

the office order No.178/93 dated 30-11-1993, of FA & CAD,
South Central Railway, Secunderabad (Annexure-1),

4, In the resuit, this DA is disposed of as under at the
admission stage :

| The applicant is free to submit representation against

the impugned order to the General Manager, South Central
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Railuays, if any such fepresentation is going to be
made, the same has to be disposed of within three weeks from
the date of such representation, No cnsts;\
M’ Wv)\nl\d\‘;—-)-;
. Rangarajan) (V. Neeladri Rao
(gember%Admn.) Vice Chairman
/[ - pated : July 21, 1994 . | ‘\
' Dictated in Open Court - L
ﬁ%q[@imfﬂfww
Dy,Registrar{Judl)
Co
sk
Copy tos-

1. Wriomr Secretary, Railway Board, Ministry of Railways,
Union of India, New Delhi,

2, General Manager, South Central Railways,Rail Nilayam,
Secunderabad,

3, Financial Adviser & Chief Accounts Officer, South
Central Railways, Secunderabad.

4, One copy to Mr.N,Ram Mohan Rao,ddvocate,
5. One copy to Mr,N,R.,Devaraj,Sr,GSC,CAT,Hyderabad,
6, One copy to Libaray

7. One spare,

kku,
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